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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL,
ORIGINAL APPLICATION NO. 108/2025

IN THE MATTER OF:
GUDDU PATHEKAR ... APPLICANT

VERSUS
STATEOFMP &ORS. ... RESPONDENTS

COMPLIANCE REPORT OF MADHYA PRADESH POLLUTION
CONTROL BOARD IN COMPLIANCE OF ORDER DATED 09.12.2025

That the answering respondent most humbly submits that as follows:

1. That in the present original application pertains to indiscriminate dumping
of municipal waste and flow of sewage which includes both municipal and
biomedical waste in Rajiv Gandhi Ward, Masod Road, Multai, Betul by the
Municipal authorities situated in the city of Multai which is leading to
adverse incidents such as incessant fire incidents due to the heaping waste,
discharge of contaminated water from the trenching ground into the nearby
water bodies and its mixing with the drinking water, etc. It is further alleged
that, land having Khasra No. 957 with total area of 2.225 hectare in the Rajiv
Gandhi Ward at Multai, district Betul (M.P.) is under possession of the
Nagar Palika Parishad Multai since 1972-73 and is being used by the Nagar
Palika Parishad Multai as trenching ground for the Municipal Solid Waste
(MSW) of Multai city since 2005-2006.
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2. That the Hon'ble Tribunal had passed order dated 18.08.2025 for the
submission of joint committee and the joint committee report has been duly
filed in the present case before the Hon'ble Tribunal on 01.12.2025. The

observations in the joint committee report are as follows:

VI.

Vil.

viii.

The amount of MSW being collected are stored at the dumping
ground currently by Nagar Palika Parishad, Multai without any valid
EC/ CTE/ CTO/ Authorization.

For waste processing, Nagar Palika Parishad, Multai has installed a 10
TPD capacity MRF Plant (fatka machine, balling machine & Shredder
machine), and a Composting Plant with 10 TPD capacity on site.

A FSTP plant of 10 KLD capacity has been constructed by Municipal
Council Multai.

At the site municipal solid waste was found to be dumped in an un-
scientific manner without any storm water drain, proper leachate
collection system, approach road to reach the end point, fire safety
system and security arrangement.

A huge gap was observed between the collection and processing of
waste. Unmethodical dumping creates huge heap of approximately
1400 MT of untreated waste at the site.

At the time of inspection burning of solid waste was not observed at
the site by the committee members.

The deposited waste also was not found covered or compacted and
most cases in these open dump sites waste remains susceptible to open
burning.

Unplanned waste management practices are resulting in significant

sanitation challenges such as bad odour, flies, bird etc.

3
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IX.  Mined out pits and dug well within the trenching ground was also
observed.

X. Nagar Palika Parishad officials present at site informed that earlier in
the year 2024-25, a total 17052 MT legacy waste was processed by
third party M/s Hydroindia Engineering Consultants.

xi.  Sample from the mined-out pit (little pond), and nearby ground water
source (school campus borewell 200 m. from dumping ground) has

been collected for detailed investigation.

That the based on the above violations the Hon'ble Tribunal had directed the
answering respondent to file counter affidavit and action taken report in the

present case.

3. That the answering respondent Board had taken the following actions
against the Nagar Palika Parishad, Multai:

l. Levy of Environmental Compensation for discharging untreated
polluted water from the households of the city directly into the
rivers/drains and not doing proper disposal of solid waste
management.

II.  Court case filed against against the Chief Municipal Office, Multai
under the provisions of Water (Prevention and Control of Pollution)
Act, 1974,

That the answering respondent submits that the above action has been taken and

the details of the same are being submitted through the present compliance report.
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l. Levy of Environmental Compensation for discharging untreated

polluted water from the households of the city directly into the

rivers/drains and not doing proper disposal of solid waste

management.

4. That it is necessary to submit that the Hon'ble Supreme Court of India in the
case of Paryavaran Suraksha vs. Union of India order dated 22.02.2017 in
W.P. No. 375/2012, reported in (2017) 5 SCC 326 the Hon’ble Supreme
Court had fixed deadline for setting up of treatment plants within three years
which was to be monitored by the National Green Tribunal established under
the National Green Tribunal, 2010. The relevant portion of the order is as
follows:

"11. Just in the manner suggested hereinabove, for the purpose of
setting up of “common effluent treatment plants”, the concerned State
Governments (including, the concerned Union Territories) will
prioritize such cities, towns and villages, which discharge industrial
pollutants and sewer, directly into rivers and water bodies.

12. We are of the view that in the manner suggested above the malady
of sewer treatment, should also be dealt with simultaneously. We
therefore hereby direct, that 'sewage treatment plants' shall also be
set up and made functional, within the time lines and the format,
expressed hereinabove."

5. That subsequently that the Hon'ble NGT (PB) New Delhi above case was
registered as Original Application No. 593-2017 vide order 28.08.2019 had
issued certain directions which are as follows:

"Directions

21. We may now sum up our directions:

(i) The Environmental compensation regime fixed for industrial units,
GRAP, solid waste, sewage and ground water in the report dated
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30.05.2019 is accepted and the same may be acted upon as an interim
measure.

(i) SPCBs/PCCs may ensure remedial action against non compliant
CETPs or individual industries in terms of not having ETPs/fully
compliant ETPs or operating without consent or in violation of consent
conditions. This may be overseen by the CPCB. CPCB may continue to
compile information on this subject and furnish quarterly reports to this
Tribunal which may also be uploaded on its website.

(iii) All the Local Bodies and or the concerned departments of the State
Government have to ensure 100% treatment of the generated sewage and
in default to pay compensation which is to be recovered by the
States/UTs, with effect from 01.04.2020. In default of such collection, the
States/UTs are liable to pay such compensation. The CPCB is to collect
the same and utilize for restoration of the environment.

(iv)The CPCB needs to collate the available data base with regard to
ETPs, CETPs, STPs, MSW facilities, Legacy Waste sites and prepare a
river basinwise macro picture in terms of gaps and needed interventions.
(v) The Chief Secretaries of all the States/UTs may furnish their
respective compliance reports on this subject also in O.A. No. 606/2018."

6. That in compliance of the above orders the proceedings of solid waste
management and liquid waste management in the respective states/union
territory were monitored by the Hon'ble National Green Tribunal at Principal
Bench in New Delhi and are being monitored till date in Original
Application No. 606/2018 (Compliance of Municipal Solid Waste
Management Rules, 2016 and other environmental issues) which have arisen
out of directions of the Hon’ble Supreme Court in W.P. No. 888/1996 and
W.P. No. 375/2012).
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7. That the Nagar Palika Parishad Multai has been dumping the daliy generated
waste on the land having survey no. 957 with total area of 2.225 hectare in
the Rajiv Gandhi Ward at Multai, district Betul (M.P.) is under possession of
the Nagar Palika Parishad Multai since 1972-73 and is being used by the
Nagar Palika Parishad Multai as trenching ground for the Municipal Solid
Waste (MSW) of Multai city since 2005-2006.

8. That the above act of the Nagar Palika Parishad Multai have been carrying
out unmindful dumping of waste at this trenching site and are not following
their basic duty of segregation of waste which has resulted in heaping of the

garbage at site.

9. That in the present case it is most significant to mention that till present date
the Nagar Palika Parishad Multai has not even applied for consent under the
provisions of Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981. Further there is also failure
to apply for authorization under the Municipal Solid Waste Management
Rules, 2016. Thus the same amounts to violation of Municipal Solid Waste

Management Rules, 2016.

10.The answering respondent submits that the Hon'ble National Green
Tribunal, Principal Bench, New Delhi has issued many orders and directions
in OA No. 606/2018 to connect the domestic waste water coming out of the
city through sewer networking. The untreated or sewage water should go to
the STPs (Sewage Treatment Plants) where the water should be treated as

per the prescribed standards in the sewage treatment plants. However in the
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city of Multai till present date the Nagar Pallika Parishad, Multai has failed

to establish the sewage treatment plant.

11.1t is submitted that as per the 2011 Census, Multai is having population of
29,815 however as per District Environment Plan of Betul of the year 2025
the estimated population of Multai is 35,396. Further as per the records
available in the office of the Pollution Control Board and the data made
available from the Nagar Pallika Parishad, Multai, approximately 2.4 MLD
(million litres per day) of sewage water is generated in Multai city every
day. Currently, this untreated sewage is being not treated by any Sewage

Treatment Plant.

12.That, it is respectfully submitted that as per the directions of the Hon’ble
NGT, the Madhya Pradesh Pollution Control Board has calculated the
environmental compensation of Rupees Seven Crores Twelve Lacs only is
proposed to be imposed on the office of Chief Municipal Officer, the Nagar
Pallika Parishad, Multai for the period from 01.07.2020 to 31.10.2025 (date
of inspection) for discharging untreated polluted water from the households
of the city directly into the rivers/drains and not doing proper disposal of
solid waste management which has resulted in violation of the Municipal
Solid Waste Management Rules, 2016. The calculation of the
environmental compensation as assessed as per the formula laid Guidelines
issued by the Central Pollution Control Board in its "Report of the CPCB In-
house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund™.
The calculation of the environmental compensation on the office of Chief

Municipal Officer, Multai is filed herewith and marked as Annexure R-1.

8
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13. That the answering respondent submits that at present in the light of the
judgment dated passed by the Hon'ble Supreme Court of India in Civil
Appeal Number 757 of 2013 titled as Delhi Pollution Control Committee
vs Lodhi Properties and Ors. wherein it was held that to ensure that the
Boards impose restitutionary and the compensatory environmental damages
in a fair transparent, non-arbitrary manner, with procedural certainty,
necessary subordinate legislation in the form of rules and regulations must
be notified. The relevant portion of the judgment is as follows:

" 39. For the reasons stated above:

A el

b. we direct that the Pollution Control Boards can impose and collect as
restitutionary and compensatory damages fixed sums of monies or
require furnishing bank guarantees as an ex-ante measure towards
potential environmental damage in exercise of powers under Sections
33A and 31A of the Water and Air Acts.

c. it _is further directed that the power to impose or collect
restitutionary or compensatory damages or the requirement to
furnish bank guarantees as an ex-ante measure under Sections 33A
and 31A of the Water and Air Acts shall be enforced only after
detailing the principle and procedure incorporating basic principles
of natural justice in the subordinate legislation."

14.That it is further submitted the above judgement has been interpreted by the
Hon'ble High Court of Rajasthan, Bench at Jodhpur in its judgment dated
30.10.2025 in Civil Writ Petition No. 645/2025 M/s. Tata Bricks
Company v Rajasthan State Pollution Control Board & Ors. wherein it

has been observed as follows:
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"10.2 A perusal of the above judgment, more particularly, the
paragraphs as reproduced above, reflects that the Hon’ble Apex
Court, in para No.39 of the judgment, has specifically concluded and
directed that power to impose or collect restitutionary or
compensatory damages or requirement of furnishing a bank
guarantee as an ex-ante measure under Sections 33A and 31A of the
Water and Air Act respectively shall be imposed only after detailing
the principle and procedure incorporating basic principles of natural
justice in the subordinate legislation. Meaning thereby, the Hon ble
Apex Court, while considering the issue of imposition of the
Environmental Compensation by the State Pollution Control Boards,
observed that the State Pollution Control Boards can impose
restitutionary or compensatory environmental damages but only after
having competence of subordinate legislation in the form of Rules &
Regulations."

The respondent Board submits that at present the above subordinate
legislation is yet to be been notified in the form of rules and regulations by
the Ministry of Environment, Forest and Climate Change, Government of
India. Therefore in these facts and circumstances, the respondent Board
most humbly prays before the Hon'ble Tribunal to impose the
environmental compensation as proposed above in exercise of its power
under Section 15 of the National Green Tribunal Act, 2010.

15.The respondent Board submits that the proposal of levy of the environmental
compensation against the Nagar Pallika Parishad, Multai may be finalized on
account of consistent non-compliance and failure to comply with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974, Air

(Prevention and Control of Pollution) Act, 1981, Environment (Protection)

10
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Act, 1986 and the Solid Waste Management Rules, 2016. Thus the same
amounts to violation of Municipal Solid Waste Management Rules, 2016 in
the interest of environment protection and justice.

. Court case filed against against the Chief Municipal Office, Multai

under the provisions of Water (Prevention and Control of Pollution)
Act, 1974.

16.That in addition to the above proposal of levy of the environmental
compensation it is further submitted that the respondent Board has filed a
court case against the Chief Municipal Officer, Nagar Pallika Parishad,
Multai since they have failed to obtain consent under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974.

17. That in the earlier case of the OA 18/2022 Vineetha Nair v State of MP &
Ors., in the final order dated 11.04.2022 the Hon'ble Tribunal had
specifically directed the Nagar Palika Parishad, Multai to ensure the timely
disposal of legacy waste and there shall not be any leachate forming.
However as observed by the Joint Committee in the present case there is

absolutely no compliance by the Nagar Pallika Parishad.

18.1t is necessary to mention that the respondent Board had issued a letter to the
office of the Nagar Pallika Parishad, Multai asking the details of the officers
who had served as the Chief Municipal Officer from the year 2022 to
October 2025, however no reply has been provided by the Nagar Pallika
Parishad till the date of filing the present reply. That the responsible officers
who had failed to comply with the order of the Hon'ble Tribunal shall also

11
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be prosecuted for violation of the provisions of the Water (Prevention and
Control of Pollution) Act, 1974.

19. That at present the respondent Board has filed the court case under Section
against the Chief Municipal Officer. This case has been registered as UNCR
18/2026 and is now listed for further hearing. The copy of the complaint
filed before the court of Ld. Chief Judicial Magistrate, Betul is filed

herewith and marked as Annexure R-2.

20. That present action taken report may be taken on record. An affidavit in

support of the action taken report is filed herewith.

Date: 11.02.2026 Submitted by MPPCB: -
Place: Bhopal through Counsel
o
Adv. Parul Bhadoria
Ph. No.: (+91)-8085977111;

Email: parul.bhadoria04@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL { ols

OA No. 108/2025(CZ)
IN THE MATTER OF:
GUDDU PATHEKAR ... APPL

VERSUS
STATEOFMP& ORS. ... RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY

I, Mata Prasad Tiwari S/o Shri K.P. Tiwari Aged 59 years, Regional Officer,
Madhya Pradesh Pollution Control Board, Head Office, Chhindwaara and Officer-
in-Charge, office at address Regional Office M.P. Pollution control Board behind
S.P. Office , Dharam Tekdi Chhindwara (M.P.) do hereby solemnly affirm on oath
as under:

l. That I am Officer in Charge for Madhya Pradesh Pollution Control Board
(Respondent No. 2) in the present matter, and am fully conversant with the
facts of the case and therefore competent to swear on this affidavit,

2. That T am filing the present reply in the aforementioned matter to the OA
filed before the Hon’ble Tribunal and I have understood the same.

3. That the contents of the Reply are true and correct to the best of my
knowledge and the available office records and no material fact is concealed \

or suppressed ,
Pipepiiows b b o Adv.Até[ CUMAR PATEL @ﬂ"*/
utart bafor ne sworn DEPONENT
& signed ar Chio . s on this ADVO"ATE&&OMTF- egional Offi
.............. . davaiy . ' DIST. CHH‘ND‘HARA (M.F. negionda 1cer
1 f F EB PAVYA ] 2026 WM. Pollotion Control Board
Chhind P
VERIFICATION i s

[ Mata Prasad Tiwari the above-named deponent do hereby verify that the
contents of the par 1 to 3 of the affidavit above are true and correct.

Signed and verified on this 11" Day of February,2026 at Chhindwara (M.P.).

\‘—A@LL
Biiimiacs
DEPONENT

Recional Officer
M.P Poflotfon Control Board
Chhindwara (M.P.)
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Inspection Report By Regional Office Chhindwara

(July 2020 to Oct 2025)
Name of ULB / Cantonment Board NAGAR PALIKA PARISHAD MULTAI
Population 29815
Name, Designation & Address of Mr. Hitesh Shakya (CMO)
Incharge of ULB / Cantt. Board
Name, Designation & Address of Mr. Mahesh Trivedi (Sub Engg.)
Incharge of Facility / Cantt. Board
Name & Designation of ULB / Cantt. Mr. Rajeev kahar (SDM Multai)
Board officer present during inspection

Part A - Compliance status of MSW Rules 2016 - Rule (22) from Serial No. 1 — 10

Compliance
S.No. Description Status

Yes No

1 Identification of suitable sites for setting up solid waste Yes --
processing facilities

2 Identification of suitable sites for setting up common regional -- --
sanitary landfill facilities for suitable clusters of local authorities
under 0.5 million population and for setting up common regional
sanitary landfill facilities or stand alone sanitary landfill facilities
by all local authorities having a population of 0.5 million more.

3 Procurement of suitable sites for setting up solid waste Yes --
processing facility and sanitary landfill facilities.

4 Enforcing waste generations to practice segregation of bio -- No
degradable, recyclable, combustible, sanitary waste domestic
hazardous and inert solid wastes at source,

5 Ensure door to door collection of segregated waste and its Yes --
transportation in covered vehicles to processing or disposal
facilities.

6 Ensure separate storage, collection and transportation of | Yes --
construction and demolition wastes

7 Setting up solid waste processing facilities by all local bodies -- --
having 100000 or more population

8 Setting up solid waste processing facilities by local bodies and Yes --
census towns below 100000 population.

9 Setting up common or stand alone sanitary landfills by or for all -- -
local bodies having 0.5 million or more population for the
disposal of only such residual wastes from the processing
facilities as well as untreatable inert wastes as permitted under
the Rules

10. Setting up common of regional sanitary landfills by all local -- No
bodies and census towns under 0.5 million population for the
disposal of permitted waste under the rules

15
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Part B - Remediation of legacy waste

(1) Number of Dump sites containing legacy waste
existing in ULB as on 31-10-2025

01

(ii) Location of each Dumpsite

Masod Road, Gandhi Ward,

Multai

(iii) Quantity of legacy waste deposited in each dump
site (MT)

1400 TPD

(iv) Status of remediation completed in each dump sites
between 01-07-2020 and 31-10-2025 (Provide
completion Date for each site)

site.

17052 MT legacy waste has
been processed in 2024-25 &
1400 MT waste dumped in

Part C- In-situ-phytoremediation / bio-remediation of drains

S. Description Information to be provided
No. by Regional Officer
(i) | Number of Drains meeting water bodies 01

(Name of drains/Nallah if any) (Railway Station drain
meet in Tapti River)
(ii) | In-situ-bio-remediation system required on drains 01
(Please provide Nos.)
(iii) | Drains where in-situ-bioremediation have been started till 00
30.6.20 (Please provide Nos.)
(iv) | Remaining Drains where in-situ-bioremediation had not 01
been started till 30.6.20 (Please provide Nos.) (ii minus iii)
(v) | Drains on which in-situ-bioremediation started between 1- 00
7-20 and 31-10-25 (Provide commencement Date for
each drain)
(vi) | Drains where in-situ-bioremediation have not been 01
started by 31.10.25 (Please provide Nos.)
Part D-Status of STPs
S. Description Information to be provided by
No. Regional Officer (Provide numbers and
capacities in MLD of each one)
(1) Number of STPs required in the ULB / 01
Cantt. Board
(i1)) | Number of STPs operationalised till 00
30.06.25
(ii1) | Remaining STPs for construction/ 01
operationalization as on 30-6-25 (i minus ii)
(iv) | No of STPs which are operationalised 00
between 01.07.20 to 31.10.25 (Provide
commencement Date for each STP & its
capacity)
(v) | Number of STPs remaining which are yet to 01

be constructed/operationalised in ULB after
31.10.25 (iii minus iv)

16
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Urban Local Body MULTAI
Total Environmental Compensation on ULB (To be calculated from July 2020 to October 2025)

S. No. Description Amount in Lac

A Non Compliance of MSW Rules 2016 - Rule (22) 64.00
from serial No. 1-10 (Compensation as per part A of
Annex. I as per ULB population)

B @) Remediation of entire Legacy Waste dump site(s) 0.00
from ULB not been completed till 31-12-25
(Compensation as per part B of Annex. I as per
ULB population for 6 months)

OR
(ii) Remediation of entire Legacy Waste dump 08 lakh
site(s)from ULB completed between 01.07.20- 31-
10-25 (Compensation as per part B of Annex. I
as per ULB population fo_be calculated for the
period of non compliance in months)

C (i) In-situ-bio-remediation — of the drains where in 320.00
situ-bio-remediation have not been started by
31.10.25 (Compensation as per part C of Annex.
I @ Rs. 5 Lac/drain/month for 6 months)

AND
(i1) In-situ-bio-remediation — of the drains where in
situ-bio-remediation have been started between

01.07.20 to 31.10.25 (Compensation as per part TOTALS: 320.00
C of Annex. I @ Rs. 5 Lac/drain/month fo_be
calculated for the period of non compliance in
months for each drain)

D ) Non constructed/non operationalised STPs by 320.00
31.10.25 (Compensation as per part D of
Annex. I @ Rs. 10 Lacs/STP/Month for 6
months)

AND B
(i) Operationalisation of STPs between 1.7.20 to

31.10.25 (Compensation as per part D of
Annex. I @ Rs. 10 Lacs/STP/Month to_be | TOTAL: 320.00
calculated for the period of non compliance in
months for each STP)

GRAND TOTAL COMPENSATION: 712.00

(Rupees Seven Hundred Twelve Lac Only)

Date of Inspection : - 16.10.2025
S
Name & Signature of Inspecting Officer :- Mr. Sanjay Rajpoot
(Chemist) '

I hereby approve the above said facts of the inspection report.
Regional Officer
(Name & Signature with seal)

17
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Photographs of dumping site
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Case Details Objection Listing Dates Act/Section FIR Details Lower Court
CNR Number MP48010009352026
Case Type/Number/Year UN CR/18/2026
Filing | Registration Date 09-02-2026 | 09-02-2026
Status Pending
First Date List 09-02-2026
Next Listed Date 28-02-2026
Stage of Case Miscellanceous matters not defined otherwise -
Court No. & Judge 5 - | Civil Judge, Senior Division and Chief Judicial Magistrate - Smt Sangeeta Bharti Rathore
Petitioner 1.)Madhya Pradesh Pollution Control Board by Sanjay Rajput
Respondent 1.)Nagarpalika Multai

1.) Hitesh Shakya Mukhay Nagar Palika Adhikari
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https://district.mphc.gov.in/en/judicial-officers
https://district.mphc.gov.in/en/circulars-orders
https://district.mphc.gov.in/en/transfer-posting
https://district.mphc.gov.in/en/recruitment-result
https://district.mphc.gov.in/en/ecourt
https://district.mphc.gov.in/en/e-courts-training-videos
https://district.mphc.gov.in/en/tenders
https://district.mphc.gov.in/en/bar-association
https://district.mphc.gov.in/en/remand-duty
https://district.mphc.gov.in/en/work-distribution
https://district.mphc.gov.in/en/judges-leave
https://district.mphc.gov.in/en/important-phone-no
https://district.mphc.gov.in/en/multimedia-resources
https://district.mphc.gov.in/en/staff
https://district.mphc.gov.in/en/statistics
https://district.mphc.gov.in/en/grievance-redress
https://district.mphc.gov.in/en/faq
https://district.mphc.gov.in/en/node/23
https://www.mphc.gov.in/
https://district.mphc.gov.in/en/user/login?current=node/2
https://district.mphc.gov.in/en/case-status
https://district.mphc.gov.in/hi/%E0%A4%AA%E0%A5%8D%E0%A4%B0%E0%A4%95%E0%A4%B0%E0%A4%A3%E0%A5%8B-%E0%A4%95%E0%A5%80-%E0%A4%B8%E0%A5%8D%E0%A4%A5%E0%A4%BF%E0%A4%A4%E0%A4%BF
https://district.mphc.gov.in/en
https://district.mphc.gov.in/en
https://apps.mgov.gov.in/search?query=mphc+eservices&search_button=
https://play.google.com/store/apps/details?id=gov.mp.mapit.mphc
https://apps.apple.com/us/app/mp-high-court-eservices/id1554839414
https://district.mphc.gov.in/en
https://district.mphc.gov.in/en/judgment-orders
https://district.mphc.gov.in/en/case-status
https://district.mphc.gov.in/en/causelist
https://district.mphc.gov.in/en/copying
https://district.mphc.gov.in/en/talwana
https://district.mphc.gov.in/en/caveat
https://mphc.gov.in/
https://familycourts.mphc.gov.in/
https://erp.mphc.gov.in/
https://filing.ecourts.gov.in/pdedev/
https://district.mphc.gov.in/PDF/E-filingManualinHindi.pdf
https://district.mphc.gov.in/efiling
https://district.mphc.gov.in/contact
https://district.mphc.gov.in/en/%E0%A4%88-%E0%A4%95%E0%A5%8B%E0%A4%B0%E0%A5%8D%E0%A4%9F-%E0%A4%88-%E0%A4%AC%E0%A5%81%E0%A4%95
https://play.google.com/store/apps/details?id=in.gov.ecourts.eCourtsServices
https://itunes.apple.com/in/app/ecourts-services/id1260905816?mt=8
https://district.mphc.gov.in/PDF/eCourtsApp.pdf
mailto:mphc@nic.in
mailto:dcourtbet-mp@nic.in
https://district.mphc.gov.in/en/history
https://district.mphc.gov.in/en/advocates
https://district.mphc.gov.in/en/replication-status
https://district.mphc.gov.in/en/node/23
https://district.mphc.gov.in/en/archives
https://district.mphc.gov.in/en/disclaimer
https://district.mphc.gov.in/en/important-links
https://district.mphc.gov.in/en/sitemap
https://district.mphc.gov.in/php/dc/CaseStatus/CaseStatus_pro.php?cnr=MP48010009352026
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AY. yguor fAEEor 918

ERT o1 RTo1Yd, YArg-s

g FEd AR uReR

el UgIdl 99 @ U, URIRTET IS,

G T B G L B gfRarey
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1. TRUfAS], JeiaTs T8 Goldrs . I
2. fBdw o, @1 TRUM®T SiferaRy,

e, gorars el e 3.9 e BTG IO
uRare oF e ORT 223 SR Fcia
Sl (o Rarer o i) sl 1974 6 GRT 24, 25, 43, 44 WG 47
uRardt fr=faRan aRare awga avar & —

1. IE fb gRardl 918 &1 Tod I (UguY famur vd o)
HfRFE 1974 BT GRT 4 B I gam B, ForAET TR WiTe g
& BRIt Foarol Ugrd T TR e e # Red # 1 dqa
e e sratem foarer & sidifa amar 2
2, g & Wt (Fguer aRer wa fAaen) s e 1974 & siafa
aRardl 91 BT Iaa AT F iqld B T Td SRandl Bl
frdess &4 =g aftpa far wr 2 A afdfrm wepl meawew
I ¥
3 IE f& o (gguor framer v ) sfafgg 1974 @ oo
49 % TEd URAK S F F AR B A uRarg Sfee & g
u*ga far o w@T 2
4, g & S (Fguor R g o) sftfas 1974 @1 awn
50 B SRR URaTd S § Prike Wi Taw, IRHE vd A A
Had DI A F AT 2 TAUT IR IS B AR F wHEiG e e
gNT Afpa PR P \ex uRae WRgd o1 U9 faaRer & farg
AW S1UF {36 20072012 & g7 AWHT far war ¥
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5. T8 & aE et B=asr gxr f@dm sof sierr s
HO RIYe AT BT IRATE a8 @1 AR | e # uRdrg g
&R B AfPpd fbar AT 7 | o aRardl 91 @ AR | 2 |org ogd
RIS R BXIER PR URare 2 & |He Uga fhar o e
6. g fb 9Rd PR, FARYT a9 AR Foarg gRad= Hare™
g1 faAie 08.04.2016 PT 31 FURTE Yee M 2016 WY 5 T &,
b qd TR ulferdr, S ORI (€M vd warer) R 2000 @
F| S f6 TR uiferdr I SuRnel & WUBY, gUEdNv, HUSR,
uRaed, wiwHeer iR fAge™ & a=fig 81 o™ smfre weaus Fram
2016 @ M 2 & IgaR Wil TR Aer &7 e =g &9 §
Sifed o Ul & e &g RrRR a9m T 8| | & faw
15 & AR TRIY PRl BT I Uguu A 91 ¥ ame e
RIGR U &RAT AaeTD 2 |

7. I8 & a9 iy eRa sifdewor, wey ugyr §49 “ute R
A . 18 /22 (AT TR fawg Fegucy e+ 9 3F) ¥ gRad gRT
teTor A% AT 08.04.2022 BT AT IS Af¥HEROT § wig gfyded
TR BT T AT | WIS G F AR AR UIfreT Herrs foren
I B W w0 ¥ Y R W 9 S sty & oRurer § aRard
&RT Y TR GRYE Joid1s Rel I &1 SR ey B Ul dor o
AT USSR AT T ar| e & f3Aie 28.07.2025 B AifEdTEHAr
TS, TSR ERT A IR TRUIfere qorars & fawg A9 s
JMABRUT H GBOT FHAG MY, 108 /25 H DR T[S USHR AGE AY.
AR UG A H UIRE ARw fRATE 18.08.2025 BT AN I
aferaver & FdegaR wge Gy T @ T R Foaer 7RIy
ERT 31 Wrllq BER, Igfawriia e gerars o1 wfifafy frgaa frar
T A 8 A AR sh arfiw FER e, wu ugwer frEer

&
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grs foarer g™ f&® 16102025 &1 wyad fAeror fhar mar R
GERT M. 957 W NG S HURME U Uid JURTE BT gUHHROT
g o @ fFar S 78 arar sl 9T fal sadie
S TF T S AT ST 9T AT, THEHROT A W BHRST H1E B
AIYT HETeld JfaeT H FqE UlS TS, TEEHIU W W SN ufne
YEE g AN SBIs GaTe B aweyT # E T, ey & Ty
e gr1 aRe € ¥ du ¥=a vd ufleR ura R e T
39 UltTe wd R It & fFArmgaR freres | far e s
51 M vd fod R 9 A o @ Meead oo W9 @ ugfia
BN & Y H Ae W YTAH @ S @ TE T4 o gt 9 ford
T T (HUd) B GErTeer § O B OY MM WK B g
S g T, e fowd e gfodes Aeei wsa wRd
ferRor # e fpar |

8. ¥g & amF i eRa affewor § gawur sHie siig
108/25 H WHR TS, IO [d6g AN Ud 3 § qilka ey
faT® 18.08.2025 @1 GRATE A1S FT ARG & ey FrIAE B B
R far mar &

9. ge b gRardl 91 gRT At gd # IRIIToT &7 31 27.12.2024
B AT TH TR IR N GG UG WRGR 9 B 2 9 A
1221 /Y91 / 811, / 2024 WY fosam T o | e Swig A amRrdrror
ERNT Ol UQuYT SEIf-1aE 1974 & &RT 25, 26 @ AT GRAET a1 4
emraR =i o T R ey R fbar T @

10. g & aRar) 91 gRT IRMFTT BT gIAr 95 wHEiG 870
afedt/ 2025 f&ATE 08.10.2025 WY PR Feror & IRM sr@efhd
AR & WY § TSN 41 TE, e Swid f SRR gRy
A A6 a6 aRardl 9 § IR 0 WRGR U ey 2q BS
BRIAE TE B TE T A D TB N B GPRITS HIAAE T P
IRArt 1€ & AR DI AHGY ATET B o W& B
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(ar=s)
AR AL B E D E L



126

11. g b R HHS 2, ARG HAG 1 TR GferdT Joas &
qAE fhamdadr R FRIF0 89 & RO RE § oY Scwerl g,
A B AR F. 1 W T IR & forg Y &, i R g
WY & FEaRY & fU TRI$ TEORdT T8 )l g 7 | RYRTT g
S (9guur farer vd fgEen) afefge 1974 & oidefa uRarg o3 A
Ioeiflad AR B Sovar 2|
12, g b RGO gRT TR UIferdT Holdis & TR o
JORE GHEHRYT I g IRae 98 ¥ Tl Ud WteR urd o &)
3ol feid de FRER THggax Jd gy faror ua o) ey
1974 & WG BT Joole= IR BT AWM AT W <&T 8, o gvediy 2|
13, g & uRal uRae o3 & G99 3§ g R SwaS
U PR Y& €, Ud UY SO URA PR BT AT AR G
G B |

T GRS 9IS B AR | AFAT WraTag | e @ 6 s
fed # sRMdrTor B S (U5Er faReT vd e sfefe 1974 @

€RT 24, 2543, 44 Td 47 JJAR Foll U9 08 ¥ If3d fd o=

FHAT BN |

I

EGICT afRareY SfferaaaT art aRard
faemer =t
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. N AW e e JUeINeR Aeled oft, Aqd
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Y. gguor Ao 91
N Hoid RoYd, TS
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TRUTfTHT, qeldTs
. gorars 9. 99 9
............................................. FftrgaToT
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i Ao oYY, YAREe &E Frafay gatarer yguer 61
FoolToll Ugidl U9 & U, WRIRGAT s, fomgarst Ay &7 g Fregar
YT TR FHUT AT § —
1. I8 f6 # 79 gy AR 98 &1 9EEd I3 ge] adEe
aRare U &= =g 1S I 3R | fpa vd PR g der g9 adEm
YHRUT B GERT Al BT qUT S B |
2 e fb AN gRT AFFIR AT & R 91 B AR Y gRare
U AT URT 223 WIATLGH. FURM FAT GRT WA (F0T FaReT vE
fo=on) fefrm 1974 & aRT 24, 2543, 44 TH 47 & TEG R AT
T & Sa 9Rae ¥ afta T wd e R Aot T, v v S
S RHE & MR W 9 U9 Fe 8|
3. Ig 6 IE W0 UF HENE AR B GH U gRkarg o
& wHdT A gl @) gftc W\wu A R @ 9HeT wegd fhar o
V& B

T ST LA FT AT T TR 2 |
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A IRIGT TUIHAT FAMIT HRar § 6 SuRIed wraes @
BSHT 1 AT 3 F fory W T A Aol e @ emR W
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2/11/26, 3:08 PM 1 29 Email

Email Legal Cell

Service of Action Taken Report in OA 108/2025 Guddu pathekar vs State of Mp & ors

From : Legal Cell <legalcell.pcb@mp.gov.in> Wed, Feb 11, 2026 03:08 PM
Subject : Service of Action Taken Report in OA 108/2025 Guddu pathekar vs State of Mp & ors #1 attachment

To : pshousenv@mp.nic.in, dmbetul <dmbetul@nic.in>, Ompal Singh Bhadauriya
<cmomultai@mpurban.gov.in>, adv sakshipawar <adv.sakshipawar@gmai.com>, omslawhousel
<omslawhousel@gmail.com>

Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>, harnengt <harnengt@gmail.com>

Madam/Sir

Please find enclosed the Action Taken Report on behalf of Madhya Pradesh Pollution Control Board (MPPCB) in
compliance to order dated 09.12.2025 in OA 108/2025 (CZ) GUDDU PATHEKAR VERSUS STATE OF MP & ORS . This
mail be considered as proof of service.

Regards
Legal Section
MP PCB

== ATR by MP PCB in OA 108-2025 dated 11.02.2026.pdf
8 MB
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